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(b) to (d) The information is being
collected and will be laid on the Table of
the Sabha.

Further Payment to Government of
West Bengal

229, SHRI SATISH AGARWAL :
SHRI RAM VILAS PASWAN :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have seen the
press reports appeared in the ‘Hindustan
Times® of 29th January, 1984 wherein it has
been stated that Central Government have
instructed the Reserve Bank of India to
stop making any further payments to the
West Bengal Governmeat, if so, the reasons
thereof;

(b) whether such orders have also been
given for any other State of the country; and

(c) if not, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) West Bengal
had the highest overdraft of Rs. 187 crores.
Pending finali-ation of a plan of action for
reducing the overdraft, the State Govern-
ment was advised not to exceed the level of
Rs. 187 crores. The Reserve Bank of India
was advised to stop making any further
payments to the West Bengal if its over-
draft excceded Rs. 187 crores for seven
continuous days.

(b) No such advice has been given in
respect of the other States.

(c) All the States who were in over-
drafts, had agreed to give plans of action
for reducing/eliminating the overdraft by
the end of the current financial year.

Reduction of Excise Duty on Tea

230. SHRI PIYUSH TIRKI : Will the
Minister of FINANCE be pleased to state :

(a) whether it is fact that Government
have reduccd excise duty on tea;

(b) if so, the details thereof ;

(c) the details of the profits made by
the tea garden owners after this out in
excise duty: and
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(d) what percentage of the “‘new profit”’
has been or is being spent for the welfare
of the tea garden workers ?

MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) With effect from
31.12.83 the eflective rate of basic Central
Excise duty on Darjecling Tca has been
reduced from Rs. 1.25 per kg. to Rs. 0.20
per kg. on tea produced in certain areas of
Darjeeling District. This has been done to
help revive the Darjeeling Tea industry
from its sickness.

(c) and (d) Tt is too carly to make any
estimate of the likely profits by tea garden
owners after this cut in Central Excise duty.
However, it is expected that therec will be
marginal improvement in the viability of
these tea gardens.

12 hrs.
(Interruptions)

MOTION FOR ADJOURNMENT

Situation in Punjab leading to communal

violence and confrontation between the

CRPF and sections of tbe people, both in
Punjab and Haryana

oY AR awrEt (fgEie) o qera ®
LRI Fed F1 AT

ot sz fagrdt ammd (af fasad) :
HETET WFIET, TAIT H gearg 1 § o
PROF. MADHU DANDAVATE (Raja-

pur) : we have given notice of adjournment
motion.

oft AR QO AT A Fer aqrw
ARG

PROF. MADHU DANDAVATE : The
situation in Panjab and Haryana
tremely bad. [ have given
adjournment motion.

s ex-
notice of

(Interruptions)

SHR1 SATYASADHAN CHAKRA-
BORTY (Calcutta South) : There is no
administration in Panjab and Haryana now,
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SHRI SATISH AGARWAL (Jaipur) :
The entire opposition has given notice of
adjournment motion (lnterruptions)

PROF MADHU DANDAVATE * Why
do you not allow us 10 make a4 submission
on the motion for adjournment ?

A /AR A< F 17 AR EA1G
AL U0

SIRI ATAL BIHARI VAJPAYEE 1
have given notice of adjournment motion to
discuss the grave situation 1n Panjab
and Haryana

s 7 | IS Fed AT FIX
FIFFT ATHIT FY )

PROF MADHU DANDAVATE * 1
want to draw your dattentton to the fact
that 1 have given an adjournment motion
notice 1egarding the situation 1 Panjab and
Haryana  (Interruptions) We are all unani-

mous thit we should discuss adjournment
motion It 1 matter of urgent public
mmportance I this ssue does  not
become fit for  adjournment motion, no
other quustion o the world s fit for
adjournment motion  (Interiuptions) If this
issue dous not become it for adjournment
motion, no question i the world ean be
fit for adjournment

Unterruptions)

SHRI SATYASADHAN CHAKRA
BORIY Kindly allow us to mdke our
submission

st RAUR @€ . 9qF H FEA
U&7 | 9T 1q98Z F1 g4 {Far Q1

SHRI SATYASADHAN CHAKRA-

BORTY Kindly  allow adjournment
motion

MR  SPEAKER I  have recerved
notices of Adjournment Motions fiom

Prof Madhu Dandavate
Shri Ramavatar Shastii
Shii Suraj Bhan

Shri Atal Bihari Vajpayec
Shri Satish Agarwal
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Shri N.K. Shejwalkar
Shri Harikesh Bahadur
Shrt Ram Jethmalani

Shri Ratansingh Rajda
Shri Vijay Kumar Yadav
Shni Indiant Gupta

Shri K A Rajan

Smt Geeta Mukherjec
Shr1 Narayan Choubey
Shr1 P K Kodiyan

Shri Bhogendra Jha

Shri Ram Vilas Paswan
Shri Chandrayt Yadav
Shri Dharam Bir Sinha
Shrit E Balanandan

Shri Satyasadhan Chakraborty
Shr1 Somnath Chatterjee
Shri Sudhir Kumar Giri
Shri Apt Bag

Shri Abdul Rashid Kabul
Shri Tridib Chaudhuari
Shr1 Daulat Ram Saran
Shri Chhotey Singh Yadayv
Shr: Jaipal Singh Kashyap
Shri Rajesh Kumar Singh
Dr AU Azm

Swam Indervesh

Shri Man: Ram Bagri
Prof Ant Kumar Mchta
Shri Rajnath Sonkar Shastr:
Shrt Rashced Masood
Shri Jagpal Singh

Shri BD Singh

Shri Charan Singh

regarding the situation 1n Punjab leading
to communal violence and confrontation
between the CRPF and scctions of the
pcople both 1n Punjab and Haryana

1 have given this matter anxious
thought I give my consent to the adjourn-
ment Motion

Prof. Madhu Dandavate who has
secured first place in the ballot may now
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ask for leave of the House to move the
motion.

THE MINISTFR OF PARLIA-
MENTARY AFFAIRS SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : The Home Minister has
already written to you that he has
to collect some more information. He
is collecting the samc. I would request
you kindly to allow Government to prepare
themselves for that and then you can fix
any time..,.

MR. SPEAKER : 1 will look into that.

SHRI SATYASADHAN CHAKRA-
BORTY : You have already given your
consent.

MR. SPEAKER : T have alrcady given.
Who is withdrawing it ?

SHRI BUTA SINGH : I am not object-
ing to his consent But I am trying to bring
to his notice that the Home Minister has
alrcady sought some more time as he has
asked for more information to be collected.

PROF. MADHU DANDAVATE : |
scek leave of this House to move Adjourn-
ment Motion on the situation in Punjab
and Haryana.

MR. SPEAKER : I think there is po
objection from any side and the House s
ready...

(Interruptions)
Yes, Mr. Buta Singh, 1 think you are

only asking for time.

SHRI BUTA SINGH : T say that the
Home Minister is collecting information.

MR. SPEAKER : That is right. 1t is
up to me to decide. I will take that into
consideration and then 1 will fix the time.

SHRI BUTA SINGH : Why Adjourn-
ment Motion ? Why not have a discussion?

(Interruptions)

PROF. MADHU DANDAVATE : I am
on a point of order. I have already sought
leave of the House. It is too late in the day.

(Interruptions)
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SHRI ATAL BIHARI VAJPAYEE :
Why not take up the Motion immediately ?

MR. SPEAKER : I have to give
consideration to the problem of time and
date, which they and the Government side
also have represented to me. So in the
best interest of Punjab, Haryana and the
nation, I will fix up time and date for this
discussion.

SHRI SATYASADHAN CHAKRA-
BORTY : No. I am on point of order.
(Interruptions).  According to Rule 61

(Interruptions)

MR. SPEAKER : I have allowed him

to speak on his point of order. Let him
speak.
SHRI SATYASADHAN CHAKRA-

BORTY : According to Rule 61, once the
Speaker allows  Adjournment Motion.

(Intertuptions)

SHRI BLIU PATNAIK (Kendrapara) :
Once you have allowed, it must be taken up
immediately.

MR. SPEAKER : There is no question
of taking it up immediatly. I have checked
it up.

(Interruptions)

SHRI GEORGE FERNANDES
(Muazaffarpur) : It is a matter of urgent
public importance. (Interruptions),

MR. SPEAKER : Mr. Ferpandes, 1
have already allowed Mr. Chakraborty on
a point of order. 1 have allowed him first,

He is having the floor first. Why do you
interrupt him ?

SHRI SATYASADHAN CHAKRA.-
BORTY : According to Rule 61, once the
Adjournment Mation is admitted, the
Speaker is duty-bound to declear that this
debate will start at 16.00 hours or earlier.,
So, according to the Rule you have to start
it to-day at 16.00 hours.

MR. SPEAKER : I have studied it. 1
have seen it and I have got the precedent
for it. It can be done under certain
circumstances and the circumstances demand
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like that. That is why I have to decide

like that.
You can come and see me.

SHRI SATYASADHAN CHAKRA-
BORTY : You cannot be guided by the
precedent. There are specific rules.

MR. SPEAKER : How can I not be?
There is force of the rules and the precedent.

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : You cannot violate it.

SHRI GEORGE FERNANDES : My
submission is Adjournment Motion is on a
matter of urgent public importance.

MR. SPEAKER : That is right.

SHR!I GEORGE FERNANDES :
Matter of urgent public importance cannot
be treated as a No-Day-Yct-Named Motion.

MR. SPEAKER : No question.

SHRI GEORGE FERNANDES :
Suppose you have gone through the subject.
This is a No-Day-Yet-Named  Motion.
You will fix the date. TIn other words, it
is not fixed for any date. Tt is No-Day-Yet-
Named Motion—that we cannot allow.

MR. SPEAKER : 1 over-rule it.

(Interruptions )

MR. SPEAKER : I am following the
rule and I am following the precedent. That
is what I am doing.

(Interruptions)

st wra fagrd Twed) o sEgw
agiey, fagal & qgae AT 4 AX 37
ast gt Frfzo, #fFa quiag ad oo
g FU @ §, A F7 FUCT 7

qegw WEgRw & IH ap W &gy
qAATE FEAT |

it iz fagrdt awwdal © az S A9
g snar =rfgn | ag gawAT Tad g % &I
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ag =] e & 7, &Y IE FTOATHAT gH
g St ) R WY g arfaaniz
7 Tt gEE 1 WNT EW qaw A
ghrgmonr Y feafs qz g=f adf 30, @
a7 FT ITAC AT 7

weqer wgew - § gI T AWM H E,
TR AT ATT @17 HILAT 12T & | HLY aAreAw
agi 1§ wigar g fF agi ot @i &
gz Mr=gMgframas | @ awsm
T @1 g OF 7 1 F18 g1 11T )

ot wzd gt wtat . gz a7 @
arar Aifen & 29 Wew 97 asi &9
ZWIT 1 a8 At gar § q@ AT J1fga )

MR. SPEAKER
thing.

: Now I ask one

SHRI SATYASADHAN CHAKRA-
BORTY : Under what rule to you can do
it ?

MR. SPEAKER : I will show that rule
o you.

SHRI SATYASADHAN CHAKRA-
BORTY : Please show me that.

(Interruptions)

MR. SPEAKER : I have got it. T have
got it myself; I will not talk through my
head.

(Interruptions)

Don’t shout.

SHRI KRISHNA CHANDRA HALDER
(Durgapur) : Sir, am also on a point of
order, ..

SHRI SATYASADHAN CHAKRA-
BORTY : The rules are not for you. How
can you do that ? (Interruptions)

PROIF. MADHU DANDAVATE : Sir,
my colleague, Shri George Fernandes, has
poinicd out to you that an adjournment
motion 1< 4 matter of urgent public impor-
tanc .. In fact, according to rule 61, it is
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to be taken up at 4 O'clock and the latitude
is that it could be taken up even earlier,
if it is to be decided and that is at the
discretion of the Speaker. But as he rightly
insisted, you must fix up the date and the
time here and now. Supposing by a day
here and there if you what to fix up, ifit
is kept vague, then there will be no urgency
about the matter. Here and now, you
shoulk be able to announce when you are
going to take up the adjournment motion.

MR. SPEAKER : Urgency is the safety
of this nation which T am looking into and
keep in my mind.

PROF. MADHU DANDAVATE : You
announce the date and time here and
now.

MR. SPEAKER : I will announce it
after consultation with you.

PROF. MADHU DANDVATE : The
announcement should come to day.

AEQW WEAW : AT F AT FIF F
Sl

SHRI SATYASADHAN CHAKRA-
BORTY : You have to act absolutely
according to rules.

oY e fagrdY avedat : qeqer, w@aa
HITY FHDF! TEA19 719 fqq7 1 FAART
qEdA1d THRIT F (@A1E § | 98 A GEHIH
ge A fd o wea@ 9T et §  oedl
Faf $UQ | (smagm)

SHRI SATYASADHAN CHAKRA-

BORTY : The Government is trying to
avoid the debate.  (Inter uptions)

MR. SPEAKER : 1t is not truth, ¥
ara giAag |

(saagr)

Feqed WEYRY : ALY, U 1T @9 A
£ 13T & ) g1d /AT a1 A1 g FIET
2AT | HITHT For AT Y, 77 dY FARHT
E13Bad QA § 9 2w fga & Y ey
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g1 | wreo ar g, fedy FITr Y quig
#@ar & 1 ¥ qras) gaw? admar |

SHRI SATYASADHAN CHAKRA-
BORTY : Why don’t they want debate
today itself ? Let it be taken up today
itself.

weer Agg § FATGAT ATTHY 1 FI
AT | FIGH F1T FEAT |

SHRI MADHU DANDAVATE : Before
you make a final observation, I want to
make a submission. As my colleague, Shri
George Fernandes rightly said, don’t mcrely
consult the Government. You immediately
call all the Ileaders of the Opposition
parties and fix up the date and time.

qegw wERA ;. FA o7 @ &
WrEATal ®Y F7 FW Y A 4% I@T gq
fo 2w w1y guagy, ag fearg 1 We
will fix up the date and time.

PROF. MADHU DANDAVATE : What
is your objection to consulting all the
leaders of the Opposition parties rather

than consulting only the Minister of Parlia-
mentary Affairs ? He will also be there.

Heqw WEIIA : 79 9198 w7 fF eq
g9 AW 7 A1 FIH F& A7)

PROF. MADHU DANDAVATE : So,
you will consult us and decide.

MR. SPEAKER : Yes.
(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : You yesterday convened a meet-
ing of all the leaders of the Opposition. It

was agreed upon that the debate would take
place today itself, .

(Interruptions)

MR. SPEAKER : Professor, you are
not behaving.. . .(Interruptionsy  griq =

ATZT | G ZHFT W BT § |
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SHRI SATYASADHAN CHAKRA-
BORTY : It was agreed upon yesterday
that the debate will be today...

(Interruptions)

SHRI E. BALANANDAN (Mukundu-
puram) We want the debate today
itself.

(Interruptions)

SHRI GEORGE FERNANDES : You
have a session tomorrow; you discuss it the
whole day tomorrow,

SHRI SATYASADHAN CHAKRA-
BORTY : You take up the adjournment
motion today itself. There is a very scrious
situation, . (Interruptions)

MR. SPEAKER : Itis not a thing to
be handled like that.

(Interruptions)

SHRI BUTA SINGH : Sir, as you
know, nobody is interested 1n avoiding
the discussion in this House. As a
matter of fact, if the hon. Members  oppo-
site will kindly remember, it was my initia-
tive that this discussion should stari as the
first thing in the session and 1 roquested
you in the Business Advisory Comnmittee
that let the Hon. Home Minister make a
statement and we will have the debate. Now
that yon have been pleased to admut  the
adjournment motion, .

(Interruptions)

SHRI BUTA SINGH : I always sit
down when the Hon. Members stand.

SHR1 GEORGE FERNANDES : Not
always.

SHRI BUTA SINGH : 1 thank Mr.
George Fernandes that he has  found time
for attending Parliament today at least.

As 1 submitted earlier, the Minister of
Home Affairs will make a statement  and
place the facts before the Hon. House and
then a useful purpose can be scrved by
having a discussion n this House. This
morning again the Hon. Mimister of Home
AfTairs has written to you that he is collec-
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ting the information and gathering facts
about the situation both in Punjab and
Haryana. Under the circumstances, we
accept your ruling. Let there be Adjourn-
ment Motion. Nobody is trying to evade
the discussion and therc is no purpose in
our sitting here if, while things are happen-
ing outside, we cannot discuss them. We
are here to discuss. Let there be no attempt
on the part of anybody to draw any politi-
cal mileage out of it.

SHRI GEORGE FERNANDES : Is
there any political mileage ?  According to
the Prime M nister, we are the guilty
ones. Is it not a political milcage to be
drawn ?

st wzer fagt TwREt ;o ag T
FIT qZHT AA1AT 8 ?

(zaaer)

SHRI BUTA SINGH : We read so
many reports in the press. T told the Hon.
Members to lecave alone the Press. Why
should you go by what appears in the Press ?
Press reports are always prejudicial.

SHRI1 ATAL BIHARI VAJPAYEE :
Don’t blame the Press.

SHR1 BUTA SINGH Because it

haips you.

SHRI ATAL BIHARLI VAJPAYEE :
You are highhghting your views.

SHRI BUTA SINGH : Itis not our
vicws, 1t is always your views,

SHR] SATYASADHAN CHAKRA-
BORTY : Why arc you accusing the Press
when your Prime Minister s accusing the
Opposition 7 We must give over views. You
are taking political advantage.

SHRI BUTA SINGH : 1 beg to move :

“That this House do suspend Rule 61
of the Rules of Procedure and Conduct
of Bisiness in Lok Sabha in its appli-
cation to the Adjournment Motion to
be moved by Prof. Madhu Dandavate
regarding  the situatton in  Punjab
leading to communal violence and con-
frontation between the CRPF and
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sections of the people, both in Punjab

and Haryana.™

SHR1 SATYASADHAN CHAKRA-
BORTY : What is this ?

it srza fagrd aw@at T FW
AF 9-q1F R AHIA T47 AEF gy ar
IHT ITANT AL E1aT |

(=aaw=)

SHRI SATYASADHAN CHAKRA-
BORTY : Under what rule has he put
what ? Tell me what it means ?

"PROF. MADHU DANDAVATE
Under what rule is he moving the Adjourn-
ment Motion ?

MR. SPEAKER : He is not moving
anything. H¢ moved a motion under Rule
388.

SHRI SATYASADHAN CHAKRA-
BORTY : What docs it mean ?

MR. SPEAKER : It is motion under
Rule 388.

SHRI SATYASADHAN CHAKRA-
BORTY : It is the futlure of the Haryana
Government also. But he speaks only about
Punjab.

MR. SPEAKER : For this purpose, 1
wanted that you should  have o discussion
and we must cont ol the situation and take
certain steps. For that, we have to suspend
this rule.

The Question v @

«That this House do suspend  Rule 61
of the Rules of Procedure and Conduct
of Business in Lok Ssbha in its  apph-
cation to the Adjournment Motion to
be moved by Prof. Madhu Dandavate
regarding the situation in Punjab  lead-
ing to communal violener and confron-
tation between  the CRPF and see-
tions of the people bath i Punjab and
Haryana."

The motion was adopted.

(Interruptions)
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Nt fawm qreEE (grefge)
qg &Y F3T AT FAT A T

seae wEvem g 3, # faar gan )
(Interruptions)

SHRI ATAL BIHARI VAJPAYEE :
We are not in favour of suspending the
Rule. How can you suspend the Rule ? This
is a very serious matter.

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE
You should have consulted u:. You
are suspending operation of a ryle.
You should have taken the Opposition jnto
confidence (Interruptions) ziq Fg Wy fr
AT JIT FAT | HTOA AN F qe7 q%
&1 F1 gadzr F7 fagr (zazara)
1T AT ga F1 AT F

(saawra)
HEA WEIRA : TAE FIF FpaT £ )

(o)

SHRI SATYASADHAN CHAKRA.-
BORTY : We are walking out as g protest
against this. We  will even boycott the
Railway Budget.

(Interruptions ) %%

THE MINISTER OF DEFENCE (SHRI1
R. VENKATARAMAN) : These remarks are
a teflecuion on the tuling. None of these
should go on record.

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : It 1eflects on the
Speaker and it must be expunged.

MR. SPEAKER :
record.

Nothing has gone on

[SHRT SATYASADHAN CHAKRA-
BORTY, PROF. MADHU DANDAVATE
SHRI ATAL RBIHARI VAJPAEE, SHRI
GEORGE FERNANDES, SHRI BlU
PATNAIK, SHRI G.M. BANATWALLA
AND SOME OTHER HON, MEMBERS
THEN LEFT THE HOUSE|.

**Not recorded.
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SHRI N.K. SHEJIWALKAR (Gwalior):
Rule 61 is being suspended without cven
consulting the leaders of the Oppositional !
What is this ? 1 cannot understand this
procedure.

(Interruptions)

KRISHNA KUMAR GOYAL
then we are be yeotting the

SHRI
(Kota) : Even
Railway Budget.

SHRI N.K. SHEIWALKAR . we7&f
wglen, #q7 fH57 71 93 ag) & —®7A 61
F1 &A1 A+00g F7 g 2?7

This is not a correct procedure....You
will realise o later on.
(zmaaA)

12.26 hrs.
RAILWAY BUDGET, 1984-85
MR. SPEAKER : The Railway
Minister .

THE MINISTER OF RAILWAYS SHRI
A.B.A GHANI KIHHAN CHOUDHURY) : Sir,
1 risc to present the Revised Estimates for
1983-84 and Budget Estimates for [984-85
of the Indian Railways. ..

st IwiFaw q@am (7))
yeaer wgiaa, A4 ®fan F fgas
qANTA F AN QEEF IFd AqZ FT
TIGFTZ FIF 21

SHRI DHARAM. BIR SINHA (Barch) :
The entire Opposition is going to  boycott

the Railway Budget and against  your
ruling.

MR. SPEAKER : Tt was
but it was only a motion.

not a ruling

SHRI A B. A. GHANI KHAN
CHOUDHURY : MR. SPEAKER, Sir, 1
rise to present the Revised Estimates for
1983-84 and Budget Estimates for 1984-8< of

the Indian Railways.

1905 (SAKA)
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Resulls of 1982-83

2. At the outset, however, It
before the House a  brief review  of the
financial and other  achievements of the
previous year, namely, 1982-83. The year
closed with a surplus of Rs. 11831
crores as against Rs, 75. 19 crores envisaged
in the Revised Estimates During
that year, not only did we step up
the contribution  from revenue to
Depreciation Reserve Fund from a low level
of Rs, 350 crores in  the previous year to
Rs. 556 crores but we  aiso discharged in
full the dividend  liability of Rs. 435,98
crores which included arrears of Rs. 19 46
crores pertaining to earlier years, as a result
of retrospective  revision of  the rate of
dividerid. For a second ycar in succession,
Railways  showed a net  surplus  after
discharging in full the prescribed dividend
liability. The real  surplus was Rs. 137.77
crores, il we exclude  the arrear dividend.
From this we paid  Rs. 71 95 crores to the
General Revenues to partially liquidate our
deferred dividend liability.

me place

2.1 As a result of the better overall
performance  during the  year, we could
improve the opcrating ratio from 89.4% te
88.39,.

2.2 In freight operations, the Railways
attained a new peak by loading 22%.78
million tonnes of revenue earning  traffic.
In terms of nzt tonne  kilometres, the total
tally of freight carried was 167.78 billion,

2.3 Passenger kilometres at 22693
billion we.e narginally  higher  than the
22612 bullion anticipated  at the Revised

Estimates stage,

Review of current year

3. The current year has been a difficult
one fo: th I "' 25 on more than one count.
After having achieved a record loading of
228.78 million tonnes in 1982-83, the Railways
were poised 10 scale still  greater heights.
However, several factors beyond our control
affected the performance  of the Railways
adversely. Based on past  performance,
potential to carry and anticipation of traffic
from the principal users, the Railways had
fixed for themselves a  realistic target of 241
million tonnes of revenue ecarning traffic,



